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Annexure-B 

S. 
N.  

Chapter of the 
Draft Manual 

Clause/Para/Table/Figure 
No. of the Draft Manual 

Comments/Suggested modified Wordings Justification for Proposed Change 

1 2 

2.1. ii & iii 

2.2. i. & ii. 

There should be standardized formats for 
submission of application as well as process 
of evaluation and communication of 
deficiencies/observations.   

To ensure fair, transparent and standardized approach for 
evaluating complete digital connectivity, the process of 
submission of application by property manager as well as 
communication of deficiencies/observations should be in 
standardized formats, to the extent possible.  

2 2 2.2 

The Role of Property Manager should 
clearly include the responsibility and 
ownership regarding all costs to be borne 
for ensuring digital connectivity 
infrastructure and connectivity and for 
taking Rating.  

1. Vide the clause 14 of TRAI's recommendation dated 
20.02.2023, TRAI had recommended that  
"that the Property Manager shall be the owner of the deployed 
DCI whether created by himself or through his agent and shall 
be responsible for maintenance, expansion and upgradation of 
such DCI. The Property Manager shall allow access of DCI to all 
service providers in fair, non-chargeable, transparent and non-
discriminatory manner and shall not have any exclusive 
arrangements or agreements with any infrastructure/service 
provider." 

 
2. Further, if digital infrastructure is laid out and connectivity is 

made available, it would give assurance to the consumers while 
going for purchase or for using the said building / premise. This 
will help the Property Managers of the said building/premises 
to build more trust with the consumers and also influence the 
consumer’s choices. The building/premise with better digital 
connectivity will always be preferred more by the consumers as 
compared to the ones having lesser connectivity.  
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3. The Rating framework will provide an independent rating to the 
level of digital connectivity available and thus, the consumers 
will be able to rely on the said information and make suitable 
choice for the building/premises.  

 
4. Thus, the Rating framework ‘Creates Value’ for the Property 

Managers instead of ‘Value Capture’ for property manager or 
for TSPs. As such, it should be clearly defined that all the costs 
have to be borne by the Property manager. 

3 2 Clause 2.3 

Modified clause:  
 
No service provider shall enter into an 
exclusive arrangement or tie-up 
arrangement with any property 
manager for development or access of 
digital connectivity or digital 
connectivity infrastructure in their 
property.  

The TSP’s role has to be as per the Regulation No. 23 of the 
Regulation dated 25th October 2024. 

4 2 Clause 2.4 
Both TSPs/ISPs and DCIPs can support 
Property Manager. Therefore, TSPs/ISPs are 
also to be included.  

Both TSPs/ISPs are empowered through license, for developing 
and maintenance of digital infrastructure other than DCIP. Hence, 
TSPs/ISPs can’t be excluded. 

5 3 Clause 3.2 

The registration process of DCRA or any 
review thereafter, should also involve 
evaluation of their application by an 
Empowered Committee, which should also 
include Technical experts from TSPs.  

 As the major part of the rating framework would be to set up 
digital connectivity infrastructure and connectivity, from mobile 
and wireline broadband point of view, it is important that a 
collaborative approach is adopted and TSPs are also involved in 
examining the registration of DCRAs. The technical experts from 
TSPs can provide rich insights during evaluation process as well as 
subsequently during any review of the working of any DCRA. 
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6 3 Clause 3.7 iii. & vi. 

The Property Manager should be given 
flexibility to directly opt for Due Diligence 
Stage II or to opt for Stage I and Stage II 
together, without going through a linear 
and sequential process. 

1. The Rating framework has to be flexible and user-friendly 
especially during initial few years. 

2. As the evaluation is to be done by the DCRA based on a 
commercial relationship between Property Manager and 
DCRA, there should not be any time limits of submission of 
additional information or mandatory two phases of due 
diligence etc.  

3. It could be a clear case that the Property Manager takes 
services of DCRA during designing and/or construction phase 
itself, and may want to reach Rating Platform straight for 
Rating evaluation.  

4. Therefore, the Rating Platform should also allow the same, 
without having to go through two stages of Due Diligence. 

7 4 
Table 4.1, Point no. 4.8.2 & 

4.8.4 

There should not be any weightage for 
public wifi. If that is not possible, it should 
not be more than 2 score, irrespective of 
public or non-public areas. Suitable 
adjustments should accordingly be made to 
the weightages and mobile 
coverage/infrastructure weightages are 
accordingly increased.  

For detailed justification, kindly refer to the point no. 6 of the 
comments given in the Annexure-A. 

8 4 Clause 4.2.2 (i) 

Modified clause given below: 
 
i. Objective: To assess the availability of civil 
infrastructure like DCI space, pathways, and 
provisions to allow for the expansion of both 
mobile (e.g., 4G/5G/6G) and wireline 
connectivity (e.g., fiber-optic cables, 
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Television, camera etc.) inside the property 
as technology evolves. 

9 4 Clause 4.5.1(ii),(a), 4.6.2 
Backhaul should be kept flexible and both 
backhaul through fibre or through 
spectrum, should be permissible. 

For justification, kindly refer to the point no. 3.d. of the 
comments given in the Annexure-A. 

10 4 
4.8.1 ii. & 

4.8.3 ii. 

1. It should be clearly mentioned that RF 
testing, coverage maps, speed tests etc 
should be arranged by Property 
Manager directly or through a 3rd 
Party. 

2. Reference to Test Probes should be 
removed. 

1. RF testing, maps, speed tests etc can be done by 3rd Parties 
and it should be clearly defined in the manual that the 
Property Manager has to ensure this, without loading the 
same on TSP. 

2. Test probes are not possible at TSPs end. Instead cell level 
KPIs can be checked, if needed. 

11 4 
Clause 4.8.3  (v) S. No. 2.of 

the Table 4.47 

Modified serial no. 2 should be as follows: 
 
If at least 3 service providers have more 
than 60% mobile coverage for their latest 
generation of technology in non-public 
areas (including lifts and basements) with 
average minimum download speed of 
10Mbps for 4G or 100 Mbps for 5G 
technology as applicable.  

It is imperative that adequate service providers coverage is made 
available, to ensure universal connectivity. 

12 4 Clause 4.9.1. The Surveys for feedback of users may be 
conducted at a later stage. 

It is important to keep the process simple and flexible in initial 
few years, to ensure its successful adoption. 

13 4 Table 4.41(2) 

In the weightage for "If at least two mobile 
service providers have integration with DCI 
in the property or more 75% coverage in 
indoor areas" the weightage of '5' to be 
reduced to '3'. 

 It is imperative that adequate service providers coverage is made 
available, to ensure universal connectivity. 
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14 5 Table 5.1, 5.6.1, 5.6.2, 5.6.4 

There should not be any weightage for 
public wifi. If that is not possible, it should 
not be more than 2 score, irrespective of 
public or non-public areas. Suitable 
adjustments should accordingly be made to 
the weightages and mobile 
coverage/infrastructure weightages are 
accordingly increased. 

For detailed justification, kindly refer to the point no. 6 of the 
comments given in the Annexure-A. 

15 5 Clause 5.3.1(ii)(a) 
Backhaul should be kept flexible and both 
backhaul through fibre or through 
spectrum, should be permissible. 

For justification, kindly refer to the point no. 3.d. of the 
comments given in the Annexure-A. 

16 5 
Clause 5.6.3 (v)S.No 2.of 

Table  5.37 

Modified serial no. 2 should be as follows: 
 
If at least 3 service providers have more 
than 60% mobile coverage for their latest 
generation of technology in non-public 
areas (including lifts and basements) with 
average minimum download speed of 
10Mbps for 4G or 100 Mbps for 5G 
technology as applicable. 

It is imperative that adequate service providers coverage is made 
available, to ensure universal connectivity. 

17 5 Clause 5.7. The Surveys for feedback of users may be 
conducted at a later stage. 

 It is important to keep the process simple and flexible in initial 
few years, to ensure its successful adoption. 

18 5 Table 5.31(2) 

In the weightage for "If at least two mobile 
service providers have integration with DCI 
in the property or more 75% coverage in 
indoor areas" the weightage of '5' to be 
reduced to '3'. 

 It is imperative that adequate service providers coverage is made 
available, to ensure universal connectivity. 

 


